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of National pr stige. ReaIJy it i an 
unfortunate state of affairs what ha 
happened in Nehru Gold up Competition. 

In these circumstances I would demand 
a thorough inquiry and reque t Minister of 
Sports to make a statement on the floor of 
the Hou e in this regard so that such things 
do not recur in future. 

(iv) Working Conditions of Scientist 
in variou research institutions 

SHRI HARlKESH BAHADUR 
(Gorakhpur) : Under Rule 377 I make the 
following statement : 

The number of uicides among scientist 
in the recent pa t has grown rapidly. The 
elf-immolation by an Associate Professor 

of Biochemistry at the Pant Agricultural 
University on September 14, 1982 is the 
recent one. There have been some 25 suicides 
in the pa t 20 years. An in titution-wise 
br akup hows that in leAR and IARI as 
much' even scientist have committed 
uieide in 1960 1970, 1972, two in 1975, 

1978 and 1980. One scientist who committed 
sm ide was prominently highlighted. Four 
sci ntists committed uicide at the Bhabha 
Atomic Research Centre (BARe) in Bombay 
(in 1979, two in 1980, 1981). Ther were thr e 
wcide at the Roorkee University in 1979. 

The rea on in most case are reported 
to be superses. ion, nepotism in appoint-
ments, harassment, suffocating and humilia-
ting working atmosphere. 

Thus, to save science and scientists, 
there must be an effective independent 
machinery at the Governmen t level to 
r dress the grjevances of aggrieved scientists, 
and relief be provided to those who had 
been undergoing injustices for years. At 
the same tim, all scienti t must be govern-
ed by a unif m policy in the matter of 
their ervi e with ul di crimination, and 
tb s instituti n mu t be subjected to 

arli, m nt'ry control, public scrutiny and 
. dicial revi w, to provid afeguards to the 
ci nf t . 

(ii) Financial i t nee for Bijnor Unit 
of Uttar Pradesh Sugar Corporation Ltd. 
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(viii) e d of grant " 0 Objection" by 
Delhi Cantonment Board to Delhi Electricity 
Supply Undertaking for electri8catio of area 
adjoining N raina village 

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi): Sir, large number of people 
residing in the area adjoining village Naraina 
in Delhi Cantonment are without electricity 
for a long time as the Government Board 
has reru ed to grant 'No Objection' to the 
Delhi Electricity Supply Undertaking which 

ready to supply electricity to the area. 

People have already depo ited security 
mon y for getting electric connection and 
they are at a 10 s to understand why the 
Cantonment Board with its unhelpful 
attitude is causing them grave inconvenience. 

To deny electricity to the people on the 
lea that the land will be required for 

Defence purpose is not at all convincing. 
In case of need, alternative arrangement 
will have to be made for those who have 
been allowed to occupy the Cantonment 
land. 

I request the De~ nce Minister to direct 
the Delhi antonment Board to i sue 'No 
Objection' to Delhi lectricity Supply Under-
ta iog 0 that the area adjoining Naraina 
village could b electrified immediately. 

(ix) Demonstration by the 
employees in Delhi for interim 
wag~ revision 

Railway 
relief and 

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, today thou ands of Railway emplo-
yee have come to Delhi from different parts 
of the country 10 tage a massive demons-
tration in front of the Parliament House to 
demand interim relief to the Railway 
employees pending settlement of their other 

demands including wage revision based on 
parity with the wages of the publi ct r 
employes. On behalf of the Railway 
worker , a petition is also being submitted 
to the Speaker of the Lok Sabha urging an 
ear1y settlement of the Railway workers' 
demands. 

I request the Union Railway Minister 
to make a statement on the demand,) of 
the Railway employees. 

MR. DEPUTY SPEAKER: It i very 
good that a former Railway Minister is 
making a demand of the Railway employees 
when he i not a Mini ter. 

PROF. MADHU DANDAYAT : Sir, 
80 per cent of them, I have already 
granted. 

TH ' MINISTER OF DEFENCE (SHRI 
R. VENKA TARAMAN): It is supported 
by the Deputy-Speaker, 

12.42 hrs. 

Demands for Grants, 1983-84-Contd. 

(i) Ministry of Defencc- ollfd. 

MR. D PUTY SP AKER: Now, the 
House will resume further discu ion and 
voting on the Demands for Grants under 
the control of the Ministry of Defence. 

H n. Members, it was announced 
yesterday t hat the tim for this debate was 
over and the discussion would be over when 
the Minister would reply to the debate 
immediately after the pr ceding it ~m was 
over. Now, two more reque ts came to me 
from two hon. Members that they wanted 
to speak. All hon. Member are reque ted 
hereafter that they should give their names 
in advance when the discussion starts and 
they should a1 0 remain present throughout 
the discussion. In the present case, we are 
put in an inconvenient po ition bec u~ we 
have got reque ts from one ex-Mint ter and 
from ne very active M mber, Shri Unni-


